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[Shri B. Rachaiah]

With these few words, Sir. | support the
Bill which has been placed before us by the
Minister of State in the Ministry of Finance,
for our acceptance.

MR. DEPUTY CHAIRMAN.
House stands adjourned till 2.30 p.m.

The House adjourned for lunch at
two minutes past one of the clock.

The

The House reassembled after lunch at
thirty-two minutes past two of the clock. Mr.
Denary Chairman in the Chair.

REFERENCE TO THE ARREST OF
MAHARANI GAYATRI DEVI

SHRI BHUPESH GUPTA (West Bengal) :
Sir, | have a matter to raise. As you know, in
this House we have been raising the matter
relating to the ex-Rajmata of Jaipur, ex-
Maharani Gayatri Devi. We understand from
the report that has been made to the other
House by the Government or the Chair that
she has been arrested under Foreign Exchange
(Regulation) Act. Now, Sir, it is proper that
the Government should tell us about it. We
understand that she has been lodged in Tihar
jail. We also understand that ex-Maharaja
Bhawani Singh, Vir Chakrai or something
else | do now know, has also been under
arrest.

MR. DEPUTY CHAIRMAN : Mr. Bhu-
pesh Gupta, | think we saw Maharani Gayatri
Devi.

SHRI BHUPESH GUPTA : When | saw
her, I just ran way. | told my friends that | ran
away after having seen her. Now, it has been
reported yesterday in the other House at 5.30
P.M. or so that she has been arrested for
violation of Foreign Exchange (Regulation)
Act or whatever it is. In this House, we have
been giving this advice to the Government
again and again. What about the violation of
the Gold Control Act ? That should also be
there. We are not vindictive.

MR. DEPUTY CHAIRMAN : If it has
been reported to the other House, it will also
be reported here. Now, we proceed with the
Bill.

SHRI BHUPESH GUPTA : For the first
time in India, these Maharanis are going to
jail. Itis a very very interesting thing.
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They have been accustomed to palaces. This
shows the temper of the limes.

MR. DEPUTY CHAIRMAN
already another Maharani in jail.

SHRI BHUPESH GUPTA: | do not know
how many are there. But, according to the
reports, two are there. Therefore, something
should be told. What about the case for
violation of the Gold Control Act. She was
found in possession of primary gold which is
an offence punishable with seven years'
imprisonment. This thing should be told. | do
now know whether Mr. Pranab Mukherjee has
got it. His Ministry needs congratulations on
the prosecution part of it. Anyway, | am not
concerned with the Lok Sabha thing.

MR. DEPUTY CHAIRMAN :
proceed with the business.

THE BANKING SERVICE COMMIS-
SION BILL, 1975—Contd.

SHRI JANARDHANA REDDY (Andhra
Pradesh) . Sir, | welcome the Government
decision instituting the  Banking Service
Commission. This gives a ray of hope that at
least Government will try to recruit the right
personnel, as our hon. Minister told us in the
morning, the right personnel, for the fulfilment
of the commitment we haive given to the
people. The nationalisation of banks and the
social control over the banks has given rise to
so many aspirations, particularly, in the
common man, the small farmer, the smaill
businessman,  specially in  rural areas.
Unfortunately, the banks could not rise to the
occasion and meet the aspirations of the people.
And it is still there as an aspiration. Sir, they
thought that hereafter, the moneylender will not
be there and that they can go to the banks, and
that banking may become a kind of habit with
them. But, unfortunately, that was not to be. |
feel this is primarily because the banking
system has not reached the rural areas at all.
The State Governments and the Central
Government used to say that co-operative

. There is

Now. we

institutions are  there to meet the demand
of the rural areas.  But we know pretty well
how these co-operative institutions are

nowadays functioning. They have become
almost the pocket institutions of some
individuals or certain families alone. There are
hundreds of instances which one can quote on
the floor of the House where these co-operative
institutions are misused primarily in the rural
areas, where only the
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rich and feudal elements are controlling these
co-operative institutions. Sir, if | want to state
specific instances of my area alone, a small
twon where the Samiti headquarters is
located, for example, a rural bank was set up
ten years ago, and the top-man of that Samiti
has swindled nearly four lakhs of rupees. And
it was proved beyond doubt in an inquiry. But
finally the State Government replied that the
records were burnt in the agitation. |1 do not
know why that particular record alone was
burnt in the agitation. To some extent, the
courts are also putting their spokes in these
affairs. Well. Sir. unless we take the banking
facility to the rural areas, unless we make our
personnel trained to work in rural r.reas and
meet the demands of these small farmers, we
will not be able to implement the banking
policy which the Government has envisaged.

Sir, if | quote one particular instance from
my part, one of the biggest branches of the
State Bank is there in Gudur in Andhra
Pradesh. Last year, in 1974-75. Rs. 49 lakhs
were given as advances, out of which, Rs.
50,000 alone was given to the srnall
businessmen, rikshaw pullers, pan wallas, etc.
Only Rs. 50,000 was given to these people.
But they say in numbers that we have given to
100 people whereas the rest of Rs. 48.50 lakhs
has gone to only 12 people for some mica
business or cinema business or some such
thing. This kind of thing is still happening
because, | feel, though the Government has
committed to certain policies, committed
personnel are not there in the banks. That is
the reason why when the Government of India
came forward with a Bill to institute a
Banking Service Commission, | felt that it is
definitely going to help to recruit the right
person, the right person in the sense of a
committed person, to take care of the policy of
the Government. Unless we got a committed
person at the implementing end, the
Government will not be able to implement its
policy. It will remain a slogan.

Further, Sir. the banking facility is not
having a wide publicity. Sometimes we see in
the newspapers photographs showing small
farmers getting the loans. But the rural mass
has not been educated in these matters. A
rural branch of the State Bank

[31 JULY 1975]

Commission Bill, 1975 46

started functioning in my area some two years
back. A weavers' community came to me and
asked me to tell the Agent to give them a loan
of Rs. 1,000 so that they could purchase yarn
in season and make a living out of it and also
repay the loan later. When | approached the
Bank Agent, he told me that he could not give
more than ten loans as the money was not
available.  But. the very next day he gave a
lakh for the construction  of a cinema
theatre, which is not a productive loan. Sir.
I am not complaining against the Agent.
Perhaps his feeling is that it is very difficult to
recover the money, even though | stand
guarantee. That is the thinking of banking
personnel, who are there today. There should
be an over-all change in the banking personnel
itself. That is what | want to bring to the
notice of the Government. The very concept
should be changed. I do not know why the
headquarters of the Reserve Bank are in
Bombay. Why are they not in Delhi?
Bombay is a place where the affluent society is
living. The office of the Chairman and other
offices are inBombay. In no other country
in the world, | think, the headquarters of the
Reserve Bank are located in a place which is
not the capital. So, right from the Reserve
Bank up to the lower levels of banking
personnel. We should have a kind of rethinking
and change and complete reorientation should

be done. | hope the Government will take the
opportunity ~ of  this Banking Service
Commission  Act  and recruit right type of

personnel. | have no hesitation in saying that it
is the banking personnel, apart from the
policies of a bank, which makes a bank. The
personnel of a bank can change the atmosphere
inabank to alarge extent. The other day in
the other House a reference was made about the
Andhra Bank. I do not know the reasons

behind that.  But, | can say that the very
atmosphere in the Andhra Bank is now
changed. The Managing Director and the

Chairman of the Bank happened to be a man
thrust on them by the Reserve Bank one and a
half years ago. They have tolerated them.
They thought that he will change and improve
banking facilities. A mere increase in the
deposits is not a great thing on the part of a
Chairman. Finally, the management and
the depositors passed a resolution against the
Managing Director and the Chairman saying
openly that the Bank could not flourish
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well in the hands of that gentleman. As my
friend, Mr. Anandam, was rightly pointing
out, I do not know whether there is any
provision to recall him back but | can assure
the House that the continuance of the present
Chairman is not in the interests of the Bank.
So, it is the personnel who cause difficulties
in a bank. He interfered in bank
administration. He interfered even in getting
some of bis friends elected as Directors. That
means that he wants to interfere in the
working of administration and Board also.
This causes a kind of bad feeling in the minds
of shareholders and finally they were forced
to pass a resolution.

Sir, | request the Government to look into
this affair and do something to rectify the
affairs of the Andhra Bank. It is a big bank
operating in my State.

| also request the Government and the
Minister to have some sort of guidelines given
to the Commission so that they may recruit
right persons, by right persons 1 mean the
committed persons, to carry out the feelings
and policies of the Government through
banks. Banking system is not merely an
institution which is responsible for the
custody of money. It is an institution which is
part and parcel of the machinery responsible
for the development of the country. We
should not forget that. We should make
banking a habit with the people.

Thank ycu very much, Sir. With these
words | support the proposed Bill designed to
regulate the recruitment of personnel in the
nationalised banks.

SHRI HAMID ALI SCHAMNAD (Kerala)
; Deputy Chairman, Sir. | congratulate the
Government for having brought the Banking
Service Commission Bill. Really | support
this Bill wholeheartedly.

The Banking Service Commission Bill is
meant to provide for the establishment of a
Commission for the selection of personnel for
appointment to services and posts in certain
banking institutions and for matters connected
therewith or incidental thereto. Sir, when
banks were nationalised everybody was happy
because everybody thought that the banking
institutions were going to help the people at
large. Before banks were nationalised, the
bank-
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ing industry was monopolised by a few
individuals or groups of people and, in some
cases, it was a family affair, when banks were
nationalised, Custodians were put in charge
the banks. But what happened was, in many
cases the Custodians happened to be former
Managing Directors who were shareholders in
the banks. When they were appointed as
Custodians of these banks, they recruited
hundreds of people as senior officers, junior
officers and clerks in the banks. They knew
this Service Commission was going to come
and their hands would be tied and so they
recruited hundreds of people, their relatives
kith and kin, who have been absorbed already
even after the nationalisation took place. | ap-
peal to the Minister that till this Act comes
into force and till a Commission is appointed,
a stay order should be issued that they should
not appoint permanent officers. If at all, for
emergency's sake, they can appoint only
temporary officers. This will definitely avoid
corruption that is already prevailing in the
appointment of officers and other cadres in the
banking service. Nepotism also car) be
avoided to a very great extent by doing this.

Going into details of the various provisions
of the Bill, | should like to draw the attention
of the Minister to clause 4, under chapter 1l
where qualifications of members are
prescribed. It reads :—

"(1) The Central Government shall, by
notification, appoint a person to be the
Chairman of the Commission and not more
than eight other persons to be members of
the Commission.

(2) The Chairman and members shall be
persons who, in the opinion of the Central
Government, are men of ability, integrity
and standing and have special knowledge
of or practical experience in financial,
economic or business administration or in
the administration of Government or in any
other matter which would render such
person suitable for appointment as
Chairman or member."

This part of the clause | welcome. But at
the same time you have added a proviso
which, I am afraid, is a loophole when again
monopoly will be there. It reads :(—

"Provided that as nearly as may be one-
half of the members shall be persons who,
on the data of their respective
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appointments, have had such experience for
not less than ten years in a banking
company or in any public sector bank or
Reserve Bank or in an institution wholly or
substantially owned by the Reserve Bank or
a public financial institution."

I do not understand why one-half of the
members should be experts. We have public
Service Commissions in many States. For
example, we have one in Kerala and one in
Tamil Nadu. But what they do in Kerala is, for
example, when applications are invited for
appointment of a Subordinate Judicial Officer
like a Subordinate Judge or Munsif, the
Service Commission takes the guidance and
help of a Judge of the High Court who would
be invited to sit with them and guide them in
selecting the candidates. Simlarly, when
police officers are recruited, the Service
Commission invites the Inspector-General of
Police to sit with them and guide and help
them in the selection of proper officers. When
engineers are to be selected, the Chief
Engineer is invited to attend and then they
finalise the selection. But here if you put more
ifian 50% or 50% experts, they would try to
monoplise there. So | would appeal to to you
to consider this matter and see that this is
avoided. Well-qualified experts, efficient
people who are fit for administration should
be considered for appointment as members of
the Commission and not the banking experts
alone. On the other hand the Commission
could invite or request the Reserve Bank to
send their representatives whenever it is
necessary or some of the members of the
Reserve Bank could be made ex-officio
members of the Service Commission. The
things could be done in this way.

With regard to the age of the chairman, it is
said :

"The Chairman or any member shall
hold office for a term of five years from the
date on which be enters upon his office or
until he attains the age of sixty-five years,
whichever is earlier.”

Why should it be 65 years ? It should be
reduced to 60 years.

Now, | should like to draw attention to
clause 13. In this clause there are many
loopholes provided. Take for example
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clause 13(a) which relates to appointment to a
post in the clerical or allied cadre on
compassionate grounds. Here they have been
given right to appoint their own people.
Clause 13(a) reads:

"for appointment to a post in the clerical
or allied cadre, on compassionate grounds
(in pursuance of the scheme framed by a
public sector bank in consultation with the
Commission and with the previous sanction
of the Central Government), of a dependant
of an employee who had died while in the
service of the public sector bank."

This shows that they have been given rigjtf to
appoint their own people. Many States in
India give all appointments to the Public
Service Commission. For example, if a
District Collector wants his own attendant to
be appointed, he has to ask the Public Service
Commission to recruit and send the attendants
to him. That would be in keeping with the
integrity, impartiality, equity and justice. So,
here also | would request the entire posts,
even the clerical posts, should be given to the
Service Commission. There should be
regional Service Commissions for different
States.

The other important clause to which |
should like to draw attention is clause 17. |
really welcome this clause. This is really in
tone with our Constitution, i.e. :

"The Central Government may, by order,
direct that in relation to every public sector
bank, reservations in favour of the
Scheduled Castes, Scheduled Tribes and
other categories of persons shall be made in
such manner and to such extent as it may

specify.”

They have not said which 'other categories of
persons'. Here | humbly submit that OBC, i.e.
other backward communities, should also be
given reservations in banking appointments.
When | say other backward communities, |
definitely mean Muslim community. Muslim
community is backward not because it is a
minority.  There are  other  minority
communities in India, very progressive. For
example. Catholic community. They are
highly educated, technical people are there. |
do not think they are backward as such. So, |
say, Muslim community is backward not
because it is a minority community but
because they are
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backward educationally, economically, so-
cially; they are much backward than other
communities. As far as tbis matter is con-
cerned, the Kerala Government appointed
Nattopi Damodaran Commission to find out
whether Muslims are backward or not. This
Commission went round the country, took
facts and figures and collected data. In his
report, he has said, not only Muslims but a
few other communities also come under the
category of 'backward community'. They are
socially and educationally more backward
than other communities. So, the benefit of
reservation could be extended to the Muslim
community as well as to those other
communities also. So also in Karnataka they
appointed a Commission. | do not know about
the report of that Commission. Here a
Commission should be appointed to find out
which are the communities in our country
which are backward, socially, economically
and all that. If you find these people are also
backward in all respects, then this reservation
should be provided to them in the best interest
of the nation and for the progress of our
country.

With these words, | conclude, heartily
welcoming this Bill.

DR. M. R. WAS (Maharashtra) : Mr.
Deputy Chairman, Sir, it is but natural that any
step forward in improving the services of our
banks should be welcomed, and the present
Bill is a step in this direction. But, at the same
time, | should like to draw the attention of the
Minister and all hon'ble Members to the fact
that in taking this step forward we are also
running into some dangers which are already
lurking in the field of banking services. As has
been mentioned by some of the speakers
earlier, when we nationalised banks six years
ago, we had certain anticipations and hopes. |
do net say that those anticipations and hopes
have been belied. But, at the same time, |
think it is time that we take a review of the
developments since then.

, In reference to this particular Bill, what
comes to light is that we have a kind of
establishment in the banking services, and in
appointing a commission like this, we should
be very careful that we do not perpetuate this
establishment because what has failed us in
the larger scope of the nationalisation is that
services which  should
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have reached wider sections have not reached
to the extent that we hoped for. And one of the
reasons is that those running the banking
institutions have not changed their mentality.
And now, here, when we read the Bill, one of
the first things | find is that the Government
has allowed almost 60 per cent of
representation to the establishment. By
establishment | mean those with qualification
that they have served for 10 years in the
present banking institution, and all that. I said
more than 50 per cent for the reason that 50
per cent of the S members and the chairman
ate intended to be required with banking
experience etc. In addition to that, we have
provided that this person may not have more
than five years of term. So naturally the
chairman will be somewhere around 60
because then after five years he need not have
any further extension. Sir, 1 would very much
reiterate the suggestion made by the other
Members that this term limitation of five years
should be dispensed with in order to enable
younger people to take up chairmanship. But
the reservation of almost 50 per cent of the
other seats under the Commission is a very
dangerous trendy in my opinion, because we
are trying to set up rules of recruitment and we
are channelising it through this Commission.

This is a very welcome step because many
malpractices are existing. This is a profession
which is very much sought after today
because, as an hon'ble Member said, a peon
draws higher salary than some of the zila
parishad officers. Even in cities, they have got
much higher salary status than most of the
other Government organisations and others.
This is a 3 p.M. job which is very much sought
after and a lot of corruption exists. Now, with
this new Bill we may remove a little part of
this corruption, but the basic malady of
recruiting the wrong type of person will
continue even after this. In fact we may even
perpetuate it, as | said earlier. The reason for
this fear mine is that we will be framing rules
on the basis of the candidate being a B.Com.
or a B.A., whatever may be the qualification.
Now, all our universities and educational
institutions are urban-oriented. So, what we
are going to do is to have an urban-oriented
course of education and transfer the man to a
village.
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The minute he goes to a village he becomes a
Chota Babu, because he will be drawing a
much better salary than everybody else. He
will have a kind of status symbol because he
will be a B.Com. and he will have the
additional advantage that he has been selected
by some commission. Now, if this sort of
mentality is allowed to percolate to the
villages, which is already happening, 1 am
afraid we will not put a man who wants to
render service to the community. He may be a
Chota Babu or a Chota boss trying to dominate
the scene of rural credit. For that 1 would
request the Government to consider this only
as a partial step towards progress. They must
immediately institute a proper enquiry and set
up a commission to regulate the studies which
will enable a person to be rcci-uited to the
banking service. They should be rural-oriented
studies, so that no qualification of speaking
English in a convent school manner should be
prescribed. They must learn the language of
the people whom they are going to serve. |
know this is not an easy task, but unless we
make a beginning that side also, beginning
only from this side will lead to the danger
which L have pointed out and we will recruit
people who have no affinity with the people
whom they are supposed to serve. As has
already been mentioned in the Bill, we will
have regional committee's, but we should also
have a regionally oriented educational course
for recruiting people. If the central recruitment
system is there, a set question paper will be
there. With the urban-oriented convent
education, the person will get preference. In
the viva-voce he will fare better and he will be
appointed by the Commission. He will be
smarter than any poor villager. If this is going
to be the result of this Commission, | am
afraid, instead of helping expansion in the
right direction, we might be perpetuating a
kind of bureaucratic rigidity, coupled with
class-consciousness. This is something which
we should, from the beginning endeavour to
resist.

As for the composition of the Commission,'
as my friend, Mr. Rachaiah, has already
pointed out, unless we have on the
Commission people who have got affinity
With the people, the selection is bound to be
one-sided and lopsided. These people who
have the mentality of banking for the Birlas
and Tatas will look down upon them. | am not
talking at random. | can cite a
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number of cases which are happening today.
If a villager goes to a bank, first the agent
does not let him in. Why, even the peon does
not let him in. He says:

fraz T, 4 wET )
This is the mentality of even a peon who is
employed in a bank. Unless we reject such
people—the banking service is a part of the
service to the people—I am afraid no sort of
Commission like this is goin? to help us
ultimately. On the contrar, shall bureaucratise
more and more and we shall rear up a kind of
white-collared employee-class which will
dictate to us saying that they are not getting
that allowance or this allowance. Even though
this is a fairly well-paid service—I do not say
they are very well paid—better paid than any
other service, you will find greater
indiscipline in the ranks of this class than in
any other class.

The expansion must be oriented towards the
rural area. If we are going to send people of
this mentality there, we are going to rear a
hydra of a very dangerous nature because bad
habits spread easily, good habits do not spread
so easily. Let us not send this urban filth into
the rural areas. We are making a start only at a
lower level. | may say that many other things
come from the higher level. Unless we change
the mentality at the higher level in the banking
service, we are not going to percolate good
things at the lower level. The people at the
higher level mingle only with the urban and
well-to-do people. | can name people, bank
chairmen who mingle with top people and
hobnobs with them at social, cocktail and
drink parties in the evenings. They think that
any person who can talk sweetly at the
cocktail party is creditable. This sort of
mentality should not be there. So, the new
selection must also see to this. Those who are
in the banking service, those who are bound
by the union rules and other contracts may not
be dismissed, but they must go through a re-
orientation course, and they should be again
examined whether they have the standard
required of modern banking. Unless we do
this thing, perco'a-tion downwards will not
take place.

There is also the question of the reservation
of seats for the Scheduled Castes, the
Scheduled Tribes and the Backward
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[Dr. M. R. Vyas] Communities. But
reservation on paper is not going to help.
What is happening is this. For example, in the
P. & T. all the seats reserved for the backward
communities are not being filled up. It is
because there are no people qualified to do
that job. Unless we bring these petfple to the
level of offering them that particular job, how
are we going to recruit them. Under clause 12,
many vacancies will be there. They will be
declared as one-year vacancies. The service
will be terminated for a day and thereafter,
people will be recruited for another term. Like
that, private recruitment will go on for the jobs
reserved for the Scheduled Castes and the
Scheduled Tribes. So, as | said earlier, along
with this Commission, we should set up an
educational institution or find out a method
whereby we give special facilities to the
Scheduled Castes and the Scheduled Tribes to
get trained in the services of banking. Unless
you do this, | am sure, your quota of 25 per
cent or 20. per cent or 10 per cent is not going
to be filled. A man will not be able to fill the
form; for that he will have to go to
somebody saying,

“HIZT g9 & "9 HTT5a unless we
do this, we will not be able to recruit
them.

There is another difficulty in the imple-
mentation of whatever is planned. We are
planning a kind of centralised recruitment for
these jobs. But as you are aware, there is no
uniformity of payment in the banks. The State
Bank salaries are different from other banks.
So, when you are going to make recruitments
for all the banks, there is bound to be
partiality in the appointments, because if a
particular type of selection is made and the
people who are in the Commission feel that
the man should be better paid and he should
be given a job in X or Y bank at X or Y place.
So, a kind of partiality will come in. I would
therefore suggest that a kind of uniformity of
service, inter-changeability of service, should
be introduced. It should be made a condition
that in the first five years' of his service, a
person should be able to serve in the rural
areas, whether it is a village with electricity or
a village without electricity. But after getting
a good job, they will cry, "I am not posted in
Calcutta or Bombay or Delhi.* That should
not work. Firstly, he cries to get a
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job; he exerts all sorts of influence to get it. By
comparison, he will get a good job. After
getting it, he will still demand that he must be
posted in a place where he could have a better
house, he could have better things. Then, the
idea of serving in the rural area will not be
there. And it will have to be justified saying,
"Ob! he is a well-educated man; the poor
fellow does not have a cinema in his village or
this or that in the village." That concept of the
educated people must be removed. | think this
mentality has to be fought. | would very much
appreciate if along with the Bill and along with
the implementation of the Bill the Government
applies its mind how to educate, how to rear a
kind of person who can serve the people in the
name of banking. As | said, a kind of
educational institution may be provided for in
the various parts of the country, and the
examinations then held must be on the basis of
specialised local services and local
requirements so that when the person appears
in particular area, say, in some villages of
Orissa he should know the mentality of the
tribals, he should know sthe conditions of the
tribals and not whether he knows or not the
Keyne's Theory of Banking. | am sure Keyne's
Theory of Banking will not be of great service
to a person who works in a village. Let us have
a standard of education which will befit the
requirements and serve the people ultimately.
In the end | would request the Minister let
us not complicate the social disorder which is
already existing in the services of banking.
Let us not give further impetus to the
corruption which is already existing in the
banking services. Let us find out a way by
which the new steps will lead to greater co-
operation with the people and for the people.

ot vary Sret AR (IAT 9AW) ¢
Aqrada IrEarafa &, st fFgrw a5
F TG WEgR 3, IAR WEA A
a0 W FE HET ATAl A ALE WEAAT
HAT ST FT T HIRIAA FIAT ATZAT
g\ IFAFT AT UERFO AT FA
wwa ¥ @ A% wEvaw 40 fw oA
AR A FEM FwT 9T FHI{ET AT
TTHT EMA FT =mgEqT AT | 99
vEwr &1 qfF & fam ag fagas @
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FATUIHT ATAT £ | A1 FHIAT 47 T
Zfzgm mrfufseafen wfaw, fafas
afgar, a7 AafFaa svH A 1 oA
IEf0F TEETT AT, FTEET qIAT A7 4T,
T 4T WEET Z, ATET g% Ay ¥ a9
gnEEI & S AR £, W1 S
Afzaro 2. S IAET FIW FIA FT 0
& =A@ mal wafg v F faw
A A FT HlGEw 1T ST G
FIT F W7 AT FOA H[ W I
TATEA T EAT F, WAl & A T
AT AL TEAT, AFE AEA TGS ZIAT,
TH A AT FIOTEAZ0 AT FWH
W TrT § AN HAT ¥4z a¢ 3uw
AT W AT 9T E | UF A1 0] Hi7
TAAT WEET AR, E SE oH GE1
T Afrae § w7 ufgwaw e
TG T | FAT A | AZ wAvAT #
ZAFAPN 7 ET AN & AW S0 ) Hlaw-
qe AW AMAT ¥ ¥4 F, TF (A0 39
qTE AOTT WA AT, AfE WA AT
g 07 f3a77 T A1 3 fF arEw
afqass 7 W1 AT, A4 AW AT TR
£ 3w vIEET qOe AT AW A%
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%1 A wdl % Tg A@AT 73T
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T AT AT WY ST A9E & A
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TAFAE WA TTAT 97 |29 faaad
FFITTIATH FEOF T SeAT & AR
of IHW W0 | §1TE WEASTT § 5 2
aFT R FAT TEI AT AR o Ty
ST\ FEl T JAgaAE WY NRTT & T
T @A ;T Ffamd W7 @i F |
% T AN TH A GAT A BT, TH FT qATH
g Aifen #E ms 1 ax0 av
nfyaior #1551 a3 Wzl § vEe a1
& 3T &1 wafas 2197 2 o7 war i
ITHT HAG A1 TAA[ ETEIATAT #fF
I H AL AR AT FAGE WA F
TEA A1 E1d 2 AT TS AU A} (40 zw
AR ATET F 21 ATAE | WFY W T2 ATHA]
Froafa ag et 2 fe oo afgs
fFarsrosAte FT9 A (FAT0 | HeEEe,
dfesr fawzw d fraa st & 2o
g za T fAar fear s dfaw
ForoA #1912 urE | 3 A gara aar
f& 1970 a1 7 T ATG AT ZAN7
FRAIL 9 A7 T T€ F271 797 97 {5
1975 @ IAE1 ALAT 3 AT 38 ZATC
Z1 oA AT IAG 1968 § 20 ZATT
1 Ffrez sfaardr 4 faa & 2 g7 7
qIATZUd #WIY 1 T 32w fafr
o7 T AR T HITIA T 15 A7
1 arfqs el @ 41 ) 2ot g9
Ff5r faezm 7 1970 A fafer =@

T3 F AT ¥ AT R Adars | AEwfE & Ao shT 47 4z
qrA e E, Afer Ay §, mrw- | nF w7 3.5 W AT HANEA 9
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(=T vy = arEg |

ZFT ar wE g 5 owae e ol &
wZT Fg wAE uF fafrw 6y wfawd
1.5 F7 21 Kraar | a7 i foeay
qaredr? mifeas @mifaze oA
aga o AUA W Al F Ay
fafr® @ wzai Froa s are wrfEasr
FIF SO | YT A0 7 AT Gdf w
FIAOFT § I9F da9 |§ qTFT FH00T
F 91 fawmfoor 81 & 3@ 9 9% femar
gfF O WM uF &7 AT @ W
forfas a1 seft fa smo’ @t e wfa-
FTET wF et T S

[The Vice-Chairman (Shrimati Purabi
Mukhopadbyay) in the Chair].

=H [49a® § weaT, 92 @ a4y fw
25 wfqoa aF wfaes wfgwdr wdf
fFu ST /YT WA 99 FT 99 FE
FTHETT F1§ TRV 97 9 94T 33, 33
FTE a5ar § | gl FHwT F1 feqrE
W ag sfeafas § 5 ag O foe
Faarfat, fafrr we ufamfay &
g 1 frdr-Gmtr swforas &% 7 g doar
e T At AT A SRt a so
1T 50 FTQT | SA-57 faare grm,
sai-s41 451 w1 G@E wfgw g,
afat & form ot wriw g fagaa g9 &
T T AVET AT ST FATIA AW
at Ffrwma aw g | nfer & fe sf
T 39 ¥ gafug sahr gat 7 %1 #57
sifa =T 92T HLITH & I AT
wfa® F19 §0 A1 w7 AET F q6
q wfgas § agl fau s 1 7% wa
g fr 4wt & wifen o afe 917 =9
rafed SaE gul & I F7 w0
& a2 A0 &1 AT WIT W GEar &
AT FT, TAEW AT 75 GIHET ST F7
HAT TS FTA E AZ TELETAHOT | qG
7 fasedl, ToFar, w319 WIT TS
Sy ag-a% wEdl § A€y wgfam
# ®YT 20 aT 30 wiwer waAl § &7
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wfin @ @T W gaw wd
AU F &3 FC ggar A0 w1 wd
FE FT W wIA wwwifoE A1
ufgmifat F fou gfram s s7@
A WY ATHIG WAAT & A1H A
fere gt #1€ dvrae 74 &1 awar
gz afga s & ot Twam w5
weaE f5ar e 399 9ot foard &
95 351 T 4% faar §

"As, however, the banking industry is
spreading to rural areas, persons having
close acquaintance of rural conditions are
likely to be useful. Moreover, those who are
accustomed to live in rural atmosphere, will
not feel disgruntled when they are posted to
rural branches. Selection tests should, there-
fore, be so devised that graduates' with rural
background are not barred from getting
selected”.

afsw faq gwr7 & =T I™
fagas & @t w€ &, w5 w7 & fv oW
FET AT T4 9T wFA 97 wg a-
F0T H @A E, o wEdy faeadt w
quvE wYA g, foaEr g, faw,
AT T wEdY 2, SaEl § o waAr
F AT W AT TwE TE F g 0d
#ram gay fagas feo ST o og|
Ffzarf & fagzd & fo & awaar g f
HrAArT WA SY, SATH FEq 97§
STETT T qET FEA )

o fagas 7 ag =yaeq1 #1 T 2
fr gawr &4 gt G faedt &
g af faeelt &7 mErEr i O
O FgdT TGN E 1 q@ 9T "wrar|
1 wfzd &, o amEt w6
agt a7 age 1 @q €, fee faadrar s
WELT ATATAC g A fazr araraTer
&, CZOTwAE AEAEATT § A8 9TET
FHET L2HAT a0F F 9rTar 2,
fergear Frara qraT €1 99 gaT T
AT | AT T HIEN HT WAL 99T,
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FTFAET TAFAE NY WET H @I,
AT A MET W gl a1 # auAarg
f& 3@ 97 sq@ET GIEETTETT 5T 983
TN, WS FaH wfzaArs @i 1 awt
9T AT WO 71 qFAT &, WL ZWH
TaF qaae wifedsr g asd £ ) wmd
fagas 7 war 2 s arafos Fratg
fadt w57 7 AT UF wqTA 97 AT w7
TV W T ST FEAZ

7 ats Wt fafrs wodr fvo
S, I fw Wy ST aEr v ada
TEI0 & SAR I gL g
fafaa w7t & wsafasi a 3a% fao
qiETT BT W 8T 7 wAfad anr
IR a7l fau S | gafan gaw
THET §ITIFAL fAeATH T T AT F1§
gfea 7Ei g 9 & awngar § fF
aa gfzars o Fw goir, aEr F9
agr w17 g wfaw g 1 afz ae
THHT FTATAT G AT TH FTFTHT H AT
ST qO@ar waq g1 IA9 A7 91 22
afsrs afaw o & warqad &
gaw ar gt 4t gfrafady S &
gz Y w7 A § )

oF Wifs am § a8 FEr qrEarg
fo @l 1 o1, SIAT A9 FE@T, TG |
o wzT 2w 25 wfawa g | wrer
a1 80 sfowa feafow & a8 10397
wifra< g1 st & 1 afee wfawrd
o frgFa wead W o fafys fge
FITE TADT ACAT FT ATHAT AGE
gIdT, WII39T OF A7 AF AT | e
waq @ =g wfew, afvq ag g9
aurfas sfasr<agi | #910F oar argar
wra % &1 gafag ag afawe 3o
grar 2 | fafam sfaa=sd, <= 4y af
# 7 gfaard g 771 € o AT w7
afawdr 1 98 80 sfana Fv¢#F afa-
FIE & 9% AT 4% 997 AT |
St e wrfeaT awdr g 8, #
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gwmar g fv 20-25 affwa =
o o Ul a7 fTLt FF7T av IF
#Freafauzmy gz w2 wgaraifzo
o fafrs 7 a3 w3, AR FEAAT
fomr strw, IA9 T AT F 7T, 25
gfama @ AT g 77 AR
afees gfawrar 27 6 I v s
TREAZ E1 | W waAr w1 Wre fu
fF 27% 3% 39 o5t W WET
W ETAE | A2 AT AT FAATL q7AT
Fe o sia gan favar @ T A
AT g fF frdr aomy ag w7 O
g, gasr Fzar @ewE e, 3aa
TEATT T Z, IAE0 arw faa a7,
gawrwar fa w6 o |y 9Id A .
FeA-azd 3 g w4 fagar =
HORL @l 7F & A% W aa ARATE |

T TE-TATT 0T WY e ay
g & 3z ArAraer aefa g T
gz & s St g vaE e
F ga¢ aral 7 A sm T
AT T FAT AT F U, werAT
g & fau, agw g F o, fraré
Fr =g & fAu &+ frar strawar 2
oIS FH TH G § _FAA 3 A9 -
arfedt & & A v @ 2 o fr dw
FT 60 FUT T q@T AL FY 2, TH
AW F WAZY 50 T, 40 TIC Horgdl
TrH & FT qrEE] AT & AV @ | 3 A"
FHATY FrEU=2 F97 9% T4& g0 &, 1a%
FE09 § 437 § | F w%aar § 38 4f7w
g wgt &, wAferE | AEr g
7 gAq fadr o we mgo o vAo &
afawre awrey 77 R a1 35% f3o a4y
g axgear w71 Fifgw foad 5 413
T FAFT JITGF T T 90 F ATHT
F fog wwfear Gar 9 %2 2 1 (Time
bell rings) T AT A AT A7 TATT AT
fF TOHIT F1 A 39 F &= 7fam |

IaFT WALy fTar a2
HIET Iy AT FAT qrAATT A7 74T ST
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AT AT F 1 3R A A OF A
a1 fan i F o gaedt [uIE w7
qr FrEAT AL 3 AT TG A A9 (AAAT
& vz A e At dfEe g
FE TroAT o or g0 W1 28T, UF
FA7, 7 Y I A g afgw gEd
ATE WIS AAUE FITAT 150 O &
a9 ¥ fau zvazTarZmc Al w2
St ST A w7 i e g A
HEA FTIAT & AT HTASTE 2 S 9T
WAT FHFI 2 FAHT AT AT TGS T2
fear s it e A @ g EAfEA o A
AT ETT TAE [T W AT AEE v
Fo ) A7 FE % fe uw g7 A g
arfar | w1 fradfed o v 2 3w o
FT AT FIAT F |

FALY AT § FEAr =T g ' o
dfrars Foi=ag 321 § a7 faar e
# it aferrs wfas wdor 0 ar wsag
F AT WA FW TR 7 w7
fao s 7= & A7 wwr wEAT # f e
oo 51 w10 A7 Il Fr s o
F\ET, 9z FH ZHE AR FT H
TEEAT WIATE F | WNTTHY ] HAET
FYT WS 0T WA TAF ALY T 5T
2, @F 4 WITITET 2 H AT W INT
qveaE # AT eyEEar i g & qur-fee
FIL OF AT RN OTITIAT F 19T 2
Wer @T § TANE AT 4 97 ITEE 2
§ T ST 9veE F AMD 8 2T AT Fiy
v w7 fa omars o geeg oy
safar E07 St FwElg TEEIT AT A
q greq, THTTETT W7 =l grey sxfa
i utt (o fa=ima, =sfa® ar freary
SO AT ATHIIT GO a7 faey o
g faum &7 fasin a9 ar syt
waed g A1 5T 39 77 A waran
2 fr oo 9% safam 7 ST A7, F0
ar fewrd aw ar fady odT qear § sy
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feord &% ar ey 1% fawivg sear &
QUi AT AT eAvfve § O, A7 wAEd
grsiar zary dfage & 2 ) WL IHE
TAHTT & AT 211 [ qEw1T e
A7 el w1 fagg w9 wEEl
# qurHad Awaw wrg ud g6 e
zgary # fadie smag gwo a4 At
I g afer azr gad & oaw &
z€ 2 \wifgam §frarzan g fe e afa
qaAT T oA BT AR &l
e wrm Afes 979 & wma oF
EW ST UHA TATHT T HANT 91
fom gt | zwfan # wga & 7P
9t 3% &1 qAT AT Aoy qva fEw
B aEEAT Er OFT @ W | S uT A
wer 7@ § Fwenz g, frawrard o
g frelT o7 wvg & e s awar 21
fomar wre  fafogs waem AN
faraan 1 aerd a8 & i aea former
st fmasr oy | far as 0¥
wemt a1 faags 7 v o faas wr
qfeamar && g1 awdt e @ 2
ARl FEHT A0 |

Fradr ara 3UEE 3 7 W1 wene 4T
F1E wEer IR ArE o, GaariE #i71
a7 WTET T3 UEW AT FOfw anf g
safa & fawar 65 a0 o w1 2
F WM TF W § TEAEr 9% 9
g | gare Afer 7 fam e 2
qF HAT WA 6 AT AT yFlw &
form T3 W T WA 65 F Ager
o7 60 T 3 A1 w=er 26 wifE
wfear & afeas afaw gaftoe F wore
F AT 60 AT FT WPT, FT JTAAE E |

qaT w15 sfasrdr feme g s
ar It w9 fagaa v = s )
T AFTTHA AN H1 AT 721 faaar,
afawr ST AW TFAEE g1 AE Z9, A
TS AYT T TR O AT T S )
# wwerat g (6 ag weer feafa w8 30
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W AT g} ®T QO 5y sifaw ong
WREwA &1 1 gafag da fey o 2

frdelt w@za e 9n & e vy .

faurr =5

wgt o seww o) we weEw o

|9 &, 1A a9z fmr g fraw

AT §F T T aew @ |

FFA & 0T T w9 75 wewer 7 sw
ar i 74 T WA F 77 9 A 7747

WEA & W9 qF A5 659 WA |

A F Q| F qawa g frogw
AT F AU T To T AE & ) i
mﬁmﬁ:m%fm{m o
wrfgq, g5 famlY save 7 ferdz
TgY g Sifgw

TR, WY 6 7wyt § o |

Tt @ & favg #4 arow gt 4y
SEEI AT T AT erawar w1 oaf 3
WY/ &0 & forg gs=anr sqmarery ot
I AT & ww W frgwr far
FTE | I8 OF W8T AT § ) g
wfaurs & o 7g amemr # fr sre
AE AT A F frdr omeem
favz 16 s @ @ ww pe A
ste AT ATt 3 1 3w fraf
# ag fdww & wgar § fw oy
wrERr #Y ¥ arer g a frelY wmer
%1 frafeaa W AT SARFAT AE §
# qwwar ¢ 6 @ qx q wEEy w
fasre & arfge 1 ga% arg-arg
UF AT F FTCAT 91T wmwfe & ouke
Tg uz @ Pravw 7 7 afufy afeg w3
¥ETH T w §9 it ong
g 1 #tae, wrw W § g 2o oy
|TE AT WA g Y wdi § oot oy
AF JIT WA, ¥ w7 IefraaT @
A FAE AN I A 7 favewy
wr ot gora & 1 shar oY s ot ey

2 foadt mmreY ¥ owt g
3--280 RSS/75
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T ofome 7 g fe ¥ R Ewy

wrazfr Vo feafr ¥ yw gare
N W ¥ wfafy g T 7 -
TETAT ¥, A AG W www F Ey
WA R 1w ¥ e waqT
Swaen v afals & g6 | 3wy qay
RIS T Sa— TGt HYe
T faggr T S frrgaraet & a7 37 9%
B AT 14, A7 0T A AT gam |§
TE WA F ) 97 et 7 favay
TN 79 £ a1 ow wfwfy #r ayg
ﬁfrwsrff:fgf‘rxrﬁﬁai

T 10 qE &yt ¥ day §
wer 2 v fafrsvr 9% wgag arasy
WY wfres uferrdt e § qof T,
wfaTiet & aret & v ey od qv
T ITE FE K af @y gy forg
¥ T wfrEer ary fafifie
TN T A F fadng safeg) 6
e @1 afvwr aar gv, vaf e
TR R T g | faviaw a s
AT T ey g S A e
BT 1 W2 T & vw wwre & oy
m’r@&r#aﬁ#mﬁwﬁﬁwq-
ufy g |

U% 719 I8 fag7+ ¥z 13 7 -
B F AT T g v | SFT &
T 9 ifadi ®1 $57 §F @y oy
qEA § 1A Fw mn g fo fret oy
A F foraa ey qfers dwey
d% T ¥ = g A TE @, wrag
W, WA § IO 0% B ey
T AT g AR F, frafer Ao
AT § VT R e ¥, TYEA,
mfa®= Fvz wifz fooer & ot gw
ar et wﬁi’ﬁﬂfﬁ:ﬂvmm
g 1w fadr st ¥ wrg
fret ewitesz & 21 et ? Azaae
& ST TTAR ARt & ey
feafral & sqaar #t ag <at sy
¢ A v oy am o Ay F o
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4 quaar g fF o7 w07 F a5
fagra agraras fag Jon ot feafy
H € S4TT T H|IFAT K| WAGATAT
A€ & agifE oF AT w0E AT AA
o A wfaem @ Jw agarfaar &
sqifaa a%1 & ol A 1 Ja )
arfp oar afeferfor o Gz 2y s
FHAT AT q w0 e g A A
AT AT T HW FLA T &1 @0 Al IAF
faq waw ¥ gy v w0 AFE0
& | @ stz AT fawra afawr 21 awarn
¥ ST 0 AT WiE TAIEIT 9
aw@ @ fawg gewd @A w5 aEa
€ YT Taq F1¢ fagwa 947 2177 | g AW
od q1ag A 2 frwawen ¥ fagra
FEFT FH AT IAF] OF @1H
wfa®we & S & ) Wi zAn GfFar
fordt of & ag g & fvow ad & fay
UF WEHT FZI AL W OTE ST,
Feprdy g o a7 97 e dY - g
TIME & fqar siroin | 57 T ]
e qurme &7 41 Fur T AET 3 o
TER SN IR T AT T AE §, IHAT
I qqar TEF @ AT E i ag
HTEHT #F7 GXATHE 8 #rsrar @ A
- A7 g aTEe AT TE 2 )
ot 14 ¥ oar ag faar maw g e
s &1 fawifon st 2 At o
THFT ey 3, AfwT v 13 7 qg
QU AEN WTAT Z | HTAr 13 KOSt
fraferat & aw & fas feqrmn &
AR GTIT 14 F F97 T T@r w4qr
wafau 78 wo g frarer 13 & ot
ferg Pergart 21T & sty Y afefy & am
oA ATGAT ) S AFE gy, W avd
ST IAATH WTF AF1 HT 1, IAH
HITET A1 ATQAT | g AT I8 viy-
w17 § At fr X R Profe v ®
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71 377 ¥ 7w fagferat w qamo
wL T

@3 17 7 w7t wgias wfgar w@w
sia sifeat cenfa ¥ foo wegr 4
ari Fwar e ¥, W AT AT AV AT
aiar £ e orag s fagdr wrfaal,
qATAT AT AT F @A A _E
f5r, e &1 swaegr g Fifaw
WG TLHIT 7 FTHT FTAAHL BT HET-
dar wom wrnT (g e arare
fra® uF qze1 axe o Nfaar 7,
1 EANE AEH & OF RAAT A7 & |
I qr gy s adra A o fogdr
arfagt #1 Arwfeat & gigar 3 &
a7 qma FE & ) a@r & g R
ITE FT AT WL 17 A FA TR
& gast quf faar 9 awar & afE ge
TS A7 F9 F A FY AT FE F
WA WG 21 4% | TAFT HIAA 43 ¢ %
ST AN drarTor AT AT AT HR F
frada adl & ITRT TTATE F FHFLT
w1 waw faar A sfge favg & 7
LAl

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) You have
spoken for 45 minutes. Why do you forget
that there are other speakers also?

=Y vameR g e, ad aE
A & | F UF AT FF 7 ARG FT
Zar | wgT g% wifEE 533 & qead |
arw fady v &, & awwar g fr ow
fram & ag sgaeqy WY wifgg ww-
amT unE }ifgzT s foma |
Feifrat & fgamal & a9 qae
FOIC §, THI TG A 79 /AT ¥ g
T oft i 7@ A Aeqr @A
arfge |
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TAF HT W OAATIAT F Are | A
fomar T 2 32 @s 23 H 2 | ZAW
arwfaw 92 & a2 aga & @Amw 2
A A awmar § A sEd aedmar
T2t w7 o wfAT 97 A & 7
‘st o fr 3AE Tl F fadgT woar
7 ¥ fau afess gfasrd gra 9w
wAae 7 fear war &1 7 watq w8 A
afez nfawrd g & a2ET FIHE0
T oAwAr & | A e aig & Tl &
frdgas ® afves weary mfasrra
FIE AvIT A A7 &1 Awar 2, frer
A% FAME FrIHFET AT awar &
THavE & gaAan g ag g Ifaa
T8t & f fet afres sifasrd =1 ew
g1 w1 wfawr faar s fF ag
FHITA & Fraf &1 awifag &2 awar
2 zafan & §&@r St & fAdes s
Tigal § fFoag moam w1 oHae
fa=re wzq  wa = § T A9 5w
aeA F A1 AT g fRu g, 39 97
qA S WA oA AT

F AR @ AgT wrardr § fw wre
AR AET 9T 3EAr AT w6 7w fae
9% qraq & fao faar & aergmE

SHRI N. H. KUMBHARE (Mabharashtra; :
Madam Vice-Chairman, | wholeheartedly
support this bill providing for establishment of
Banking Service Commission. However, |
would like to make a mention of a few points.

In the first place. | am extremely happy to
note that for the first time a statutory provision
is made in the Bill providing for reservation in
services for the Scheduled Castes and
Scheduled Tribes. Of course, the Central
Government has a scheme under which
various directives are being issued from time
to time to ensure reservation in services for
these communities. But it is for the first time |
see that a statutory safeguard is being
provided in this Bill and, therefore, | am really
happy that such a provision is contained in
this Bill. However, there is one problem
which would
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call for serious consideration. Madam Vice-
Chairman, even though th, banks were
nationalised, the nationalised banks failed to
provide reservation for the Scheduled Castes
and Scheduled Tribes initially for a period of
three years. For three years, they have not
provided reservations firstly because the
Central Government failed to issue the
requisite directive that they should follow the
reservation. And it was the contention of the
banks that because of peculiar conditions, it
was impossible for them to give effect to the
reservation immediately. The result was that
for three years, despite the nationalisation,
reservation was not provided for. They have
started giving reservation since the year 1972.
So, there has been a demand that the
Scheduled Castes and Scheduled Tribes
should be given a right of reservation ever
since the date on which the banks were
nationalised.

Madam Vice-Chairman, 1 will tell you
from my experience that the Chairman of the
banks have agreed that they will work out the
backlog from the date of the
nationalisation of the banks and that they will
see that the entire backlog is  wiped out. | _am
posing a problem that wi'h the introduction of
this Bill what would happen to the backlog.
Now, after the enactment, the Government will
give a direction. The direction wil be followed
in giving reservation in the anticipated
vacancies or the vacancies that would arise
after this Act comes into force. But what about
the backlog ? The banking management
will say that when those rights were there, they
could have done it, but now, since they have
no rights, they cannot do anything. Therefore,
this is a problem and | would earnestly urge
ujjon  the  hon. Minister to consider this
problem so that this important, valuable right in
the matter of employment is restored to them.
That is my request, prior to nationalisation, if
a small probe was made, you would  not
have found even a single  peon in the
banks from among the Scheduled  Castes and
Scheduled Tribes. Not even a single peon. That
means, there has been so much of prejudice and
hatred for this community as if they do not
belong to this country. Madam Vice-Chairman,
you would agree with me that there are
educated people
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[Shri N. H. Kumbhare] from the. Scheduled
Castes and Scheduled Tribes who could be
officers there. But you will not find even a
single officer. That mentality was there for
three years, even after nationalisation.
Therefore, we are How extremely happy that
there has been »n independent agency to
control recruitment in these banks. But why
only the banks ? Why this piece-meal business
? The public sector has a very big potentiality
from the point of view of employment. And |
had an occasion to examine how the Scheduled
Castes and Scheduled Tribes are represented in
the public sector. There may be more than 100
public sector undertakings. They are recruiting
several thousands of people. But it would be
seen that even in Class 1V, they are not given
full representation. Therefore, | say that it is
high time that an independent and common
agency not only for the banks but for all the
public sector undertakings should be there
which should be responsible for making
recruitment in all these organisations. Why not
? It is high time that we should do it. And, even
if the Parliament Session concludes, you can
Certainly come out with an Ordinance. That is
one way of doing social justice. If you want, if
the Government desires and we feel confident
that yes Government wants to share with these
downtrodden people the prosperity of the
country, one employment in one family will
really bring them out of the shackles of this
poverty and, therefore, we want an
independent agency to be constituted for all the
public sector undertakings.

Then, my friend, Rachaiahji, has rightly
requested the Government for making a
provision by which reservation shall be
provided in th, constitution of this Com-
mission to Scheduled Castes and Scheduled
Tribes. Though the Government has not made
any statutory provision but in order to ensure
that the policy of safeguarding the rights of
this downtrodden community is being
followed by the Government let there be
representation. They are giving representation
in the Union Public Service Commission and |
think even in the Railway Service
Commission the representation is there. |
think one member of Scheduled Castes or
Scheduled Tribes is there. Therefore, |
wholeheartedly support
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the demand made on the floor of this House
that there should be representation to
Scheduled Castes and Scheduled Tribes. But, |
could see the difficulty. Here, the Act provides
for a large number of qualifications before a
person could be qualifi?d to be appointed as a
member of the Commission or the Chairman
of the Commission. | think there may be some
persons qualified here and there but to me it
appears that tomorrow even if the Government
desires that this class should be represented, an
excuse may be put forth saying : Well, it is
very difficult to get a man of this calibre and
of this qualification from the Scheduled Castes
or Scheduled Tribes because ultimately it is
the bureaucracy which advises them. And,
since the Ministers have no time to consider
these things, we will get a stock reply. Well,
Mr. Kumbhare, we entirely agree with you
that there should be somebody to represent the
Scheduled Castes and the Scheduled Tribes
but there is no suitable person who can satisfy
the conditions. Therefore, there should be an
exception.

SHRI PIARE LAIX KUREEL URF
TALIB : This is high time that this should be
done.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHAYAY) Mr.
Kureel, you are not speaking now.

SHRI PIARE LALL KUREEL URF
TALIB : | thought I may not get a chance and
that is why | am speaking.

THE VICE CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Send your
name.

SHRI N. H. KUMBHARE : Then, | fail to
understand why the Commission has been
given a very restricted authority to recruit
candidates only in th, clerical cadres and at the
level of junior officers. I do not understand
why the Commission should not select
candidates for class 1V posts also. | know for a
fact the pattern of employment in banks and if
vou try to find out who these people recruited
to class IV posts are, you will find out that all
of them are relatives of the persons who are
already in service in the banks. They get hold
of their relatives and appoint them
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so with this experience, why should they be
allowed to have that power of appointing even
Class 1V officials. Even a class IV job in a
bank carries a salary of Rs. 400 or Rs. 300.

SHRI PIARE LALL KUREEL URF
TALIB : Mor, than that.

SHRI N. H. KUMBHARE : Therefore,
every body including a first class matriculate,
would like to join a bank.

SHRI PIARE LALL KUREEL URF
TALIB : Even an intermediate.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) . This is net
fair.

SHRI N. H. KUMBHARE :Theefore |
think the Government has a discretion—as |
could understand from the provisions— and
that the Government can also make a direction
as to cover other categories. If the
Government is not prepared to cover the entire
recruitment, | would earnestly request the hon.
Minister to cover at least the Scheduled
Castes' and Scheduled Tribes' reservation for
class IV so that we shall have no grievance
whatsoever on that count.

Then, there are certain appointments which
are directly made, for example, Law Officers
which I know for a fact .Of course, after being
in employment as a junior officer there are a
good number of channels of promotion for
one to go to higher posts. But in the larger
offices recruitment is directly made. It would
have been better if a specific provision is
made in the Act itself that in case of direct
recruitment the Commission will go for
examination and select candidates. | cannot
understand why it has been restricted only to
the clerical cadre and junior officers.

These are some of my suggestions and |
hope the Government will take into
consideration the various points which | have
raised. | hope also that the suggestions made
by me will receive the utmost consideration of
the hon. Minister. Thank you.
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"The Chairman and members shall be
persons who, in the opinion of the Central
Government, are men of ability-integrity
and standing and have special knowledge
of, or practical experience in, financial
economic or business administration or in
the administration of Government or in any
other matter which would render such.
person suitable for appointment as
Chairman or member :"
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SHRI JAHARLAL BANERJEE (West
Bengal) : Respected Madam Vice-Chair-man,
at the outset, | thank you for kindly giving me
a chance to make my maiden speech. While
welcoming the Banking Service Commission
Bill, 1 beg to suggest through you to the
Minister in-charge some points.

In. my opinion, the jurisdiction of this
Commission should be extended to  th« j
apex cooperative banks and the  central

cooperative banks. The reason for my suggestion
is this. From experience | know that many
cooperative banks have got huge deposits. Take
the case of the Burdwan Central Cooperative
Bank which has got deposits of something like
Rs. 8  crores. Unfortunately, one bank in my
district, the Katwa-Kalna Central ~ Cooperative
Bank went into liquidation and by the order of
the Reserve Bank, it was amalgamated with
it. This failure of the cooperative banks is
mainly due to mismanagement by unscrupulous
persons because they are in league with some of
the directors of the bank.  And what will be the
fate of the rural people ? Most of the clients of
the cooperative banks are rural people and
they suffer. Therefore, |suggest th, extension
of the jurisdiction of the ~ Commission to the

central cooperative banks and to the State
cooperative  banks, because the Reserve Bank
advances crores and crores to these
institutions.

Madam, while thinking of the service
conditions of the new recruits, thought should
be given to their mental attitude, that is,
whether they want to serve the rural people or
not. If not, no purpose will be served. | am
astonished to note that some men serving in a
commercial bank suddenly change their
attitude as soon as the banks are nationalised.
Therefore, while recruiting them, this should
be taken into consideration.
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1 do not suggest bringing down the salaries
of the bank and insurance personnel. But at
the, same time, | would request the Minister
who is piloting this Bill, who is also the
Minister of State in the Ministry of Finance to
consider that their scales of pay should be such
as would justify their recruitment. One of the
hon. Members pointed out that a peon in an
insurance office gets more pay than a
headmaster in that locality. | do not grudge it.
But if people see that banks andjnsurance
offices are places for lucrative service, then it
will riot be easy for other offioes to get
talented people for them. Madam, we have
considered the qualification of the chairman in
clause 4. | request you to add that the man
must have aptitude for rural development;
otherwise nationalisation of banks will have no
meaning.

Then Madam, it is good that the dependents
of an unfortunate man who dies while serving
in the bank are provided but due consideration
should be given to the need of the family. |
know a gentleman died at the age of 56 and
out of three, two of his sons were working in
different places. As soon as their father died
one of them gave up the service and came to
this lucrative post. So this should be taken into
consideration because the attitude of the bank
should be to provide for the needy family of
the deceased employee.

Madam, | hare been connected with State
co-operative banks and Central cooperative
banks for 25 years. Only last year to my utter
surprise, | found that some of the nationalised
banks were competing with each other in
taking loans. Some offered 12 per cent. Some
offered 14 per cent. | was astonished as to how
they could make any profit out of this money.
On enquiry | found that this is generally done
in June, the closing month, to keep up the ratio
of lending and borrowing in order. This
should be stopped.

Another suggestion, Madam is that while
opening branches of the nationalised banks
some norms must be taken into consideration.
We have seen how new branches are opened
but they do not become viable. Therefore,
while opening new branches of the
nationalised banks viability and justi-
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fication of opening them should be takea into
considertion.

Lastly, | have seen in newspapers that some
limited companies are taking fixed deposits at
rates much higher than the banks use to pajy.
If these things are allowed to continue, what
will happen ? Then these deposits will go to
private companies and the very purpose for
which the banks were nationalised would be
frustrated. |, therefore, draw the attention of
the Minister in charge towards this aspect to
see to it so that the very purpose for which the
banks were nationalised is not jeopardised by
these private societies.

| again thank you, Madm, for kindly
granting me time.
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step he learns something.

THAT @A G &, 04 A § Tg
frrarar sgmrar & fe st ot &l & =g
AAT F A% TO T §O qraar 2, araq
FT TEHT A Argar &, Iq% Wa< GTEr
aga agaE A W oSt ¥ uw
ad ekt ¥ §w 3 & w@
Naturally he will react differently from the
man who is fully satisfied because he has no

worry and has enough leisure.
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He was rejected for the
post of Labour Welfare Officer. Later on he
became the Labour

[3LJULY 1975]  Commission Bill, 1975 &6
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Make a beginning. If there is no
beginning today, there will never be a
beginning tomorrow.
They took to education very late. It
will take a long time before they are able to

compete with the general communities.
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FIEZ T ATHT 2 | 9F FATH FT To2M0H
qTE & | were (AT FATS &7 IS 6T
FFTTET AT AT FHATTET 10T AT THF
THT AT THIH TE GTAT F | T a9T
wafq Taie & g19 7 A9 AT 2 AIT
wafe gz mdt & mfas 7 #mrfas
i 7 afaardt qadidr AT g g
wafe & w0 A% F] IaEAT ATEAT E
grysfmw s HEfFwin s
T AT a3 (Aa9 30 F weRT aeaat
21 a4 TH FT ATTHTIFR! TET ST 347
arfgn | w7 Fw 72 E R aomamETe
dmr srwwa cfem adt & faarw
F Wit 7 TewETe /i wert
qIET 1 FIEAT T 2 AT FE e
& AT Fo dro ar waww F &
e 0 wEAs @ w9 & A, g
# aar qraraer 431 F7 & fav darw
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[ ot A whF % arfea]
g1 4 o s & fou wm FwEr
afiga g1 o

ST ZW & ZH THIL AT TEAET &1 A
1T FIT FFEIET TATT A A 21 Al A
= 2W F fan #1F gwr 1T T 2
# =7 29 & FTATER T AT GATET AR
FT AF0 AT AT E R o aw Aw &
T A fRam |ag g ¥ oar |w
FOAT AT 2 AT ATAAT ZI4T & 61 7
A AZ 7 A9 % T THF 457 ;o
AR TR ATTE e f3ET #T gnm
A1 9% T4 ATHUAT T FT 2T A
St qsiafs @vr s F oAnn #
7T % ¢ & WYY 39T WAE F7 @ F
FE A ifrw S Y Arew & F
FIA F1 Ffww % @ § ) AfFw gary
3 | a7 417 Fiaeq 1 qara fw $fza
Y & Far #r F9 60 & & T Hay
T AT AEN FEAT AEAT g, AfwT a7
TEL FFAT ATZAT ¢ & 1 A7 902 ar
9 TEY & I 9T §aAT wArAx qfeyger
T FT | T/ FHA § AFIF F6E F
avit F oo argr ar s a0
211 =JfEe 1 a4 A7 afaw F fao
ZATE T THICE0Z 91 SaT T e
3t 2, afwa 3970 78 frar o 1w
FTEE & $ied13Z g7 qrF gezvdifanz
#qYT dve Mo qry | &7 #AT Fo Hyo
7z7 faas wu, afes 399 & #F
arEel 7@ faar w4 me ol
TEifETz O wEae A & A
TVT TAEHT F 9&7 77 o FF 7T ™ |
TR A a3 TatEr 2 fFom dege
FEEA T AW & o grar-a femam
HAP] F< | THA WIOET Uiy
97 fedt swre F7 ww T8 93w

W, TAAT FEA g0 § Ag =@t
FrAr qrgar g fF o aF 45w §
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I 9T HEAT wElEA HifvmwEr My w7
gt A% WIS T FETTH AT AT
&, BUTT UF WTArEsT 2 faat ar
A% wATar vw feuew Feas | 2
AT I FHOE F] AAE FZH F
FeErizn @ fad A1 ag FHI9 79 AT
FT FATT 9T ATT IA HUSAT 90
THET T | gH wET faAe FErEew
FATe 55T ITfg0 I faar wFa &
AHE, FATT &1 qaqm | FWIL O
grwfzrs 9T & vo Q1 AR E |
ZH AET 97T AFT H WeaT TH IHL &
FATARIES A1 ATTH T0F G AT A%
g1 gegar3

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRANAB
MUKHERIEE) Madam Vice-Chairman,
almost six years back, on the floor of this very
same House, we had the opportunity of
discussing the various provisions of the Bank
Nationalisation Bill and six years after that
today, we have come to this very same House
with a Bill, which is an improvement, relating
to the manpower planning of the nationalised
banks.

Madam, | am grateful to the honourable
Members who have made their observations
and highlighted some of the points. One point
has particularly been repeated by almost all the
honourable Members who participated in this
debate and it is about bringing about a new
orientation and motivation in the functioning
of the nationalised banks. | do entirety agree
with the honourable Members that one of the
major objectives of the nationalisation of the
commercial banks was to bring about a new
orientation so far as investment was con-
cerned, so far as assistance was concerned and
so far as the contribution of the banks towards
the entire economic development of the nation
was concerned. At the same time, | would not
claim that it has been possible for us to rise to
the expectations which the honourable
Members and, to some extent, the people at
large had. But, at the same time, | would
request to the
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honourable Members to look at the perfor-
mance of these nationalised banks during all
these years and to have an objective approach
keeping in mind the hindrances and the
shortcomings in the face of which these
banks had to function and to see to what level
of performance they have reached during
these years.

So far as Branch expansion is concerned,
Madam, on the eve of nationalization the total
branches of 14 nationalized banks was 8262.
In December 1974, it was 18,118. The average
rate of opening new branches per year has
increased from 200 to 1700. If we go through
the expansion! programme of branches in the
rural areas, look at the figures. In June it was
1833. In December 1974 it was 6631 — 3.5
times the increase in the rural banks has taken
place. If you look at the deposit mobilization

SHRI Y.ASHPAL KAPUR (Uttar Pradesh)
. Excuse me. What was the employment
generated by opening so many branches?

SHRI PRANAB MUKHERJEE : | have
already given the total number while | made
my introductory remarks. Unfortunately, you
were not here.

About deposit mobilisation, in June 1969
the figure was 4646 crores. Today it is 11.440
crores, i.e. in December 1974. By this time it is
nearly 12,000 crores. Even in the banks in rural
areas it was of the order of 145 crores. It has
gone upto 842 crores. Somebody may raise the
question : What about the rural resources, and
what have you ploughed back so far as rural
development is concerned. In that connection
also, | would like to give two figures only. So
far as the neglected area, that is, which is
known as agriculture, small-* scale industries
and other developments in the rural areas are
concerned, the total investment was only 441
crores on the eve of nationalization. Today it is
1874 crores. If you look at the borrow
accounts, from 2.6 lakhs during these years it
has increased to 30 lakhs. In agricultural sector
alone, the borrow accounts have increased
from 1.6 lakhs to 21.4 lakhs and the total
amount from 162 crores to 707 crores. | know,
somebody may raise the question that even
these figures are inadequate compared to
demands. But at the same time,
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it has to be kept in mind that the whole country
is suffering from the resources point of view.
One of the major constraints, the biggest
hindrance and handicap to fulfil the targets, is
the resources inadequacy. Therefore, keeping
those points in view, we shall have to consider
that it may be that the banking institutions,
even after nationalization, might not have risen
to the level of expectations we had, but it has
been possible for them to contribute in some
way for the economic development of the
country. Today, 33% of the total banks'
investment is in the approved Government
securities or other type of approved securities.
Today the total investment in the export
assistance to public sector undertakings has
increased many fold to what was on the eve of
nationalization. At the same time, Madam, it
has to be kept in mind, which | am repeating
almost, that we have to pass through a very
difficult resource position. We had to resort to
‘Dear money' policy; we had to resort to
various difficult economic) measures.

The question about employees was raised by
one hon. Member. The number has risen
from 1.53 lakhs in 1969 to 3.24 lakhs in 1974.
The figure relates to December. It is a little
over double. Therefore, it has been possible
for the banking institutions to render some
service to the communkV and to make their
contribution for the overall economic
development. While making my
introductory remarks, | indicated the basic
objectives of bringing forward this Bill.
There is no denial of the fact that w, are to
create a new motivation and to reorient the
functioning of the banking system. In what
way can we do it ? We had to keep in mind the
fact that only six years ago these banks had
certain traditions through the years.  That
tradition was security-oriented. That tradition
was profit-oriented. That tradition was
connection-oriented and that tradition was
monopoly and big houses oriented. It has
not been possible for us to have the
manpower plan:in order to equip these
banks with the right type of men and the
right type of direction. It takes time. It
could not be done overnight. Therefore, this is
the objective of this piece of legislation. It is to
have a cadre or a group of people which would
be oriented with new ideas. You may call
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[Shri Pranab Mukherjee] is rural bias or
agriculture bias or some other type of bias. It
is the objective of the nation and it is the set
goal to which the nation wants to reach.

So far as the provisions of the Bill are
concerned, only one point has been repeated
by almost every hon. Member—whether
we can make any arrangement for getting
a representative of the Scheduled Castes
or Scheduled Tribes in the Commission.
It has not been mentioned in the provisions
of the Bill. But while making my obser
vations, | said that it is more or less on
the pattern of the U.P.S.C. and, therefore,
this suggestion would definitely be kept in
mind. Somebody, perhaps Mr. Kureel, felt
that with the qualification which have been
laid down as the criterion for being appoin
ted as a Member of the Commission or the
Chairman of the Commission, people be
longing to the Scheduled Castes or Schedu
led Tribes may not be available. |1 have no
doubt that dozens of people belonging to
Scheduled Castes and Scheduled Tribes
and having these qualifications
will be available. There will be no difficulty in
having their representation in the Banking
Service Commission. For the first time, we
have made statutory provisions regarding the
representation of the Scheduled Castes and
Scheduled Tribes. | can appreciate the feelings
and the agony of the last speaker, Mr. Kureel.
They are very valid points. We shall bring
these particular points to the notice of the offi-
cers and administrators telling them that when
there are two persons, at the time of an
examination or selection, one coming from the
weaker community and another coming from
relatively developed community, there would
be difference in their aptitudes and manners.
The so-called smartness cannot be expected
from a person belonging to a family having
education for the first time. He cannot
compete with a person belonging to a family
which has had this type of education and
culture say for two or three generations. There
will be some inherent deficiency in the former
and that inherent deficiency should be given
preference.

But what the detailed arrangement* would
be. has to be looked into and that too has been
provided in the Bill by providing them with
the power to frame the
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rules and regulations—what the mode of
examination should be, what the criterian of
selection should be, what the medium of
interview should be, etc. All these pcints could
be kept in mind and discussed when the rules
are framed, and those rules will have to be
approved by the Government of India.

Regarding recruitment, two or three salient
points have been mentioned by some hon.
Members as to whether the recruitment will be
on the pattern of all-India basis or zonal basis.
We do feel that we have to evolve an
arrangement whereby the local people will
have an opportunity to come into the banking
service because they are acquainted with the
local situation. And the problem which has
been referred to by certain hon. Members also
has some relevance in this context. Sometimes
we find that people going from the urban areas
to the absolute rural areas find themselves in a
difficult situation, and the mode of living
sometimes creates some sort of social tension.
As it has been very rightly pointed out by the
hon. Finance Minister the other day that in a
village, if the Class IV employee of a
nationalised bank gets more salary than the
local headmaster who symbolizes the cultural
life of the village, there may be some sort of
social tension. But, unfortunately, at the same
time we shall have to keep in mind that we
cannot have a piece meal solution merely in
the banking institutions or in the life insurance
organisation. Until and unless a broad-based
national wage policy is evolved, perhaps, this
type of distortions and deviations could not be
avoided altogether. Therefore, that is an issue
which we shall have to keep in mind.
Regarding the zonal offices about which | was
talking, it would be the major objective of the
zonal offices to see that local people get the
preference for certain type of jobs because
they will be acquainted with the topography,
with the particular situation where the
assistance of the banking institutions may be
necessary, etc. One hon. Member, while
making his observation, raised the question
why we are not bringing the recruitment of all
types of officers within the purview of this
Service Commission. We shall have to keep in
mind that usually the banks do not recruit
officers at all levels. Officers are usually
recruited at the junior grade level and from
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there, they are promoted. For certain type of
services, some highly technical people or
specialised personnel should be recruited. But
there too, the Banking Service Commission
may come into the picture. We have made the
provisions though they have not been
explicitly mentioned. But, with the approval of
the Government of India, this could be brought
within the purview of the functioning of the
Banking Service Commission.

SHRI D. D. PURI (Haryana) : May I
respectfully ask the hon. Minister one question
with your permission, Madam? Clause 12 of the
Bill says that normally the scope of this
Commission will be to fill up all the vacancies
in the clerical and allied cadres and 25 per cent
of the estimated total number of vacancies in
the junior officers' cadre. Then there is a
proviso which says that the Central Government
may raise the percentage to thirty-three and one-
third.  The ultimate objective seems to be to
bring all the 100 per cent recruitment within the
purview of this Commission gradually as this
Commission starts functioning. Now, why do
you want to lay down a ceiling on your own
power? If the Commission functions better,
you can bring in more than thirty-three and
one-third per cent. ~ Why do you restrict that
power?  Then, you will have to come to the
House to raise it. If the Government feels that
they can bring 40 per cent of 50 per cent of even
100 per cent of the recruitment within the
purview of this Commission, why should they
restrict the power under the proviso to
Cl. 12?

SHRI PRANAB MUKHERJEE: Perhaps the
hon. Member is mistaken, this is about the
junior grade officers. This is not about clerks.
The present arrangement is that each of the
nationalised banks have entered into some sort
of agreements with their unions. Even in regard
to this 25 per cent there may be some frictions
because there would be the question whether
they will get the scope of promotion or not.
This 25 per cent will be the direct recruitment
and this may be increased later to 33 1/3 per
cent. If a provision is made for cent per cent
direct recruitment, there will be some sort of
distortions within the organisation itself.
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SHRI D. D. PURI: Do not raise it but keep
the power. | am not asking you to change the
33 per cent figure to a higher figure. But, keep
the power and you can change it if the
situation so demands.

SHRI PRANAB MUKHERJEE: Madam, |
do not think there will be any difficulties
because we can make a provision even in the
rule-making procedures | am not a legal expert
like my friend. But, if it is necessary, we can
bring th« amerdinj; provisions also. That
would not be much of a problem. But, it has to
be kept in mind that we are deafinc with a very
delicate situation so far as the present position
is concerned. Each nationalised bank has a
particular type of agreement with its union or
association. W« may provide something in the
Act itself but, at the same time, we shall have
to implement it also. Therefore, | am just
making the provision for 25 per cent direct
recruitment, which may be raised to 33 1/3 per
cent. Let us make some experiment and let us
have some experience out of th» present
formulation and if it becom* necessary at a
subsequent stage to alter it, we can come
forward and take the approval of the House for
having the higher percentage of direct
recruitment.

Madam, another question has been raised
about the training. When the banks were
nationalised, the training facilities given to the
officers of the banks were almost negligible.
According to the figures which have been
provided by the Department to me, annually
1,280 officers were trained in the period up to
1967. After the nationalisation it has been
possible for us to establish 16 colleges arid 90
training centres for imparting training of
various types to the officers at various levels. |
can quote some figures which will give you
some idea about the training facilities which
we are providing to our banking people:

Officers Clerks
8,875 14,988
16,879 24,814

Year
Trained during 1973
Trained during 1974

Training planned for
1975 21,704 34,419
By officers. 1 mean all sorts of officers;
sometimes reorientation training, sometimes
other type of training and various types of
training are being provided to them. ,,
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SHRI SANAT KUMARI RAHA . Is it
compulsory for all to undergo this training?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY.) . | think we
have had sufficient discussion on this.

[Shri Pranab Mukherjee]

One hon. Member has raised the question of
creating some sort of rural biased-ness in the
minds of officers. If certain changes in the
curriculum, in the training programme or
training curriculum are necessary, that matter
can also be looked into. The question is :

Madam, | hope I have tried to cover almost "That the Bill to provide for the establishment
all the points that the hon. Members have Of @ Commission for the selection of personnel

for appointment to services and posts in certain
banking institutions and for matters connected

SHRI B. RACHAIAH: What about the pre- therewith or incidental thereto, as passed by the

mentioned.

examination training centres for Scheduled Lok Sabha, be taken into consi-|  deration.”
Castes and Scheduled Tribes just like those of Tiie /nation was adopted.
ILA.S. coaching centres for those who are not

THE VICE-CHAIRMAN (SHRIMATI

upto the mark?

SHRI PRANAB MUKHERJEE: |
understand that there are certain training
schools for Scheduled Castes and Scheduled;
Tribes. | do not know whether they are limited
only for those appearing in ILA.S. and I.P.S.
examinations. We can extend their scope. That
is a matter which can be looked into.

SHRI N. H. KUMBHARE: | want to
know whether promotions to higher cadres
will be done on the basis of seniority-cum-
suitability or on the basis of a qualifying
test ? X.

SHRI PRANAB MUKHERJEE: These are

PURABI MUKHOPADHYAY) : Now we
shall take up clause-by-clause consideration of
the Bill.

Clauses 2 to 33 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI PRANAB
Madam, | move:
"That the Bill be passed.”

The question was put and the motion
was adopted.

MUKHERJEE:

details which have to be covered by the rules MESSAGES FROM THE LOK SABHA

SHRI N. H. KUMBHARE: Will this

Commission also conduct the qualifying tests
?

SHRI PRANAB MUKHERJEE: How can |
tell, Madam ? These are the rulemaking
provisions. Let us see what type of rules they
make. Let us examine them. Let us wait for

that.

SHRI SANAT KUMAR RAHA: Regarding
training, 1 want to know whether it is fact that
100 per cent staff recruited at the junior
officers level are trained for reorientation
programme ? And. secondly, whether the
clerical cadres have also to undergo training
programmes.

SHRI PRANAB MUKHERIJEE: Perhaps
the hon. Member has missed the figures which
I quoted. I quoted the figures both for officers

and clerks.

I. The Telegraph Wires (Unlawful
Possession) Amendment Bill, 1975 II.
The Agricultural Refinance Corporation
(Amendment) Bill, 1975
I11. The Provident Funds (Amendment)
Bill, 1975
IV. The Employees’ State Insurance’
(Amendment) Bill. 1975

SECRETARY-GENERAL: Madam, | have
to report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:—

"l am directed to inform Rajya Sabha that
the Telegraph Wires (Unlawful Possession)
Amendment Bill, 1974, which was passed
by Rajya Sabha at its sitting held on the
25th November, 1974. has been passed by
Lok Sabha at its



